
C'SNTRAL AOM.T.f-^IISTRATIVE TRIBUNAL:, PRINCIPAL BENCH

OA No ,.1182/2000

New Delhi,, this 1.1th day of December„ 2000

Hon ° b 1 e 3hr i V „ K „ Ma j ot;ra „ Member ( A)
Hon'ble Shri Shankar Raju,, Mem.ber(,I)

M a h a V i r P r a s a d

Keshornpur.j PC Arya Khera
D t „ Math I. j r a (U P)

(By Shri R„ Gopal., Advocate)

v.„E„R_s„y_§,

U n i o n o f I n d i a „ t h r o i. j g h

.1;, Secretary

Ministry of Home Affairs
North Biock.j New De 1.hi

2 „ 0 y „ C o rn m i s s i o n e r o f P o 1 i c e

2nd Bttn„DAP„ Oelhi-llOOOO

3„ Commissi oner of Po1i ce

Police Hqrs,,
I„P„ Estate., New Delhi

(F.5y Mrs,, Sumedha Sharma,, Advocate)

ORDER

Shri V,.K„ Maiotra.

App1i can t

Respondent s

Aipplicant is an ex-.serviceman who retired from Anny

on 3.1„3„.1997„ He applied for recruitment in Delhi

Police in the year .1998 under the -category of

e.x-serviceman „ .He ap,oeared in physical measurement and

c;ndI.j rance tests and wias dec.1 ared o;i.ja.1 if ied „ He was

ca .11. ed for i n te r v i ew v i de 1 e 11e i~ da ted .1.7 „ 5 .,200

C,Anne.x:ure B) „ According to the applicant whereas from

the date of interview recorded in Annexi..!re B he got the

impression that interview was' to be held on 2.,7,,2000.,

while interview was actually conducted on 2.6..2000.. He

made a representation on .16„6„2000 (Annexi.ire C.) to

De,outy Commissioner of Police (OCP.j for short) seekincj

opportunity 'to appear before the interview board,, The

decision thereupon was not communicated to him„ which
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fSis resulted in a very peculiar situation in so far as
■V

the applicant being ex-serviceman„ he can appear in the

selection for the post of Constable in Delhi Police only

within two years of his retirement from the Army,.

Applicant has sought direction to R-2 to give an

opportunity to him to appear before the interview board,,
9  jn their reply re-spondents have st.ated that a.l. .1.

candidates who have been declared qualified for

interview were informed through three leading newspapers

dated 94 t on00 i„e„ piiniab Kesari Nav Bharat limes
^

and Pioneer (Annexure that the results of the

written test for the post of Constable (Executive) in

D e 1 h i P o 1 i c e „ 1998 (P h a s e 11) h a v e b e e n d e c 1 a r e d o n

8„5„2000„ Interviews will commence from 25..5..2000 at

Commun i ty Ha 11 New Po .1 i ce L i n es.. Kin gsway Camp, De 1 h i „

Cal. ]. letters for interview have been issued by post to

.a 1 ] the successful candidates.. Successful candidate.s

who have not received their call letters for interview

may contact the Reception of II Bn DAP, M,.T„ParK,.

Delhi Armed Police, New Police Lines, Kingsway Camp,

Delhi on 24..5,2000 In case the applicant had any doubt

regarding the date of interview, he should have
contacted the office of R-2 but he did not do so. The
style of writing the date of interview in the calX
^ ^.^ter dated .17 ,5,2000 (Annexu re B) clearly shows that

it is 2,6,2000 and not 2,7,2000 as read by the applicant
oi" 1...1A..

3„ We have heard the counsel of both sides and perused
the material placed on record,

4., Learned cou n se 1 of the a. pp.1, leant ref wi ring

Annexure B Interview call letter stated that in the daiw
of interview there is a clear figure '0' before the

month '7" and the figi..!re "6" appears under the signati.ire
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of' OCP which is absolutely different than the so call.ed

figure 6 rnentioned in the date of interview which the

applicant has uriderstood a.s zero.. He a.l.so mentioned

that the appl.ica.nt who hatd pi.Jt i.n 1.7 years service in

the Army will not have another opportunity to appear for

tost of F'ollce Cofistabl.e as the period of two years

has .a.1 ready passed after the date of his disciiar'ge from

the Army,,

5„ Learned counsel of the respondents contended that if

the applicant had any doubt about the date of interview,,

he should have contacted the DPC for clarification of

the doubt which obviously he did not,. The applicant had

not alleged any rnalafide intention against the

respondents..

We have carefully perused Annexure B wihich is the

interview letter,, In our view, the figure '6' appearing

in the date 16 ,,.5 ,,.2000 under the signature of OCP cannot

be confused with the figures in the date of interview

whereas at the bottom of the letter, the date, under the

signature of OCP has been recorded by OCP in his own

hand,. the dates of interview and Memo are recorded by

some ministerial staff of the office,. When the figure

Azero' has not been put in the date of memorandum before

the figure of month, normally the same person writing

date of interview will not put ^zero' before the month

in the date of interview,,

y  jp this view of the matter,, the contention of trie

applicant that he read the figure ^cero and the oblique^'
as '7" getting the impression that it was the month of
July is not tenable,. When the writer of this figure has

not put the figure tzero' in the date of memorandum in

the month column and in the date of interview in the

date column, the figure in the month column should not



been read as zisro' „ in the above view of the

rnat11e n the i n t;e rv ;i. ew rrion t I'l had to be read as figure 6'

and not "^^zero 7" .,

8  HoweVer ,, the peti tion is the case in which an

e^f-serviceman after having put in 17 years of service in

the Army was the candidate for the post of Constable in

Delhi Police and he will not have another opportunity to

face the examination afresh as the stipulated period of

two years after his retirement under the rules will have

already expired., Although wie do not find mi.jch merit in

the present petition in the interest of justice and

peculiar fa<a.ts and circumstances of an extraordinary

case,, we find xt appropriate to direct R-2 to take a

compassionate view in the matter and take appropriate

steps for relaxation under Ru1e 30 of the Delhi Pol ice

(Appointment S. Recruitment) Rule.s,, 1980 and allow the

■a p p ]. i c a rT t t o a p ,o e a r 1 n a .s p e c i a .1 inter v i e w t o b

organ ised for the app1icant for the post of Constab1e

(Execi.itxve) in Delhi Police,, Necessary action in this

regard to be taken by R-2 within two months from the

date of comiTii.jn ication of this-, order,,

9„ This order will not be a precedent in the peculiar

facts and ci rcumstances of the case.. No costs..

fShankar Raju) (VK „ Ha j ot ra)
'  Member(.1) MemberlA)

/gtv/


